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central a d m in istr a t iv e  t r ib u n a l , JABAlPUR BENCH, JABALPUR 

o r ig in a l App lication  No. 72 o f 2003

Jabalptir, th is  the 26th day o f July, 2004

Hon'ble Mr. M.P. Singh, V ice Chairman 
H on'ble Mr. Madan Mohan, J u d ic ia l Member

1. Shri D.D. Pandey & 19 o r s . APPLICANTS

(By Advocate -  Shri S*P. Rai on beh a lf o f Srat.s.MenonJ

VERSUS

1. union o f Ind ia  & o rs .

(By Advocate -  Shri K.N. P e th ia )

respondents

O R D E R  (ORAL)

By M«P» Singh, Vice Chairman -

The learned counsel fo r  the applicant has f i le d  MA 

809/04 seeking perm ission to withdraw th is  OA. The MA i s  

allow ed. The o r ig in a l Application  i s  dism issed as withdrawn.

2 . The R egistry  i s  d irected  to enclose the copy o f memo 

o f  p a r t ie s , while Issu ing  the c e r t i f ie d  cc^y o f th is  order  

to  the concerned p a r t ie s .

(Madan Mphan) 
Ju d ic ia l Member

(M.P . Singh) 
Vice Chairman
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